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Shri Kannarkar: Our fixed policy is 
to encourage the export of oil and not 
oilseeds.

Shri Dabhi: What effect has the
policy of export of oils and oilseeds 
on the internal prices of oils?

Shri Karmaricar: 1 should like to
have notice.

Mr. Speaker: It is too wide a ques­
tion.

C e n t r a l  A d v i s o r y  B o a r d  o f  I n d u s t r ie s

*890. Shri B. R. Bhagat: WiU the 
Minister of Commerce and Industry
be pleased to state:

(a) whether the Central Advisory 
Board of Industry has started function­
ing;

(b) if so, whether the draft rules 
relating to the registration and licensing 
of Scheduled Industries have been 
framed;

(c) whether Development Coimcils 
for some of the industries have been 
set up; and

(d) if so, for what industries?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamaehari):
(a) and (b). Yes, Sir.

(c) and (d). Action has been initiat­
ed to set up Development Councils for 
the following industries:

(1) Heavy chemicals—acids and 
fertilizers.

(2) Heavy chemicals—^Alkalis.
(3) Leather and leather goods.
(4) Paper including newsprint and 

paper board.
(5) Bicycles and parts thereof.
(6) Internal combustion engines and 

power driven pumps.
(7) Glass and ceramics.
Shri B. B. Bhagat: May I know whe­

ther any machinery has been set up 
so far for the issue of licences to the 
scheduled industries?

Shri T. T. Krishnamaehari: I cannot 
see how the two subjects are r^ated. 
The present system of issue of licences 
to the scheduled industries continues, 
and imtil the Development Councils 
come into being, there will Jbe no 
question of their offering any advice 
in this matter.

Shri B. R. Bhagat: What I wanted 
to know was this: draft rules have 
been framed for the licensing and re­
gistration of the industries; has any

machinery according to the rules been 
set up?

Shri T. T. Krishwamap.liAri • The
whole question is now under considera­
tion. Perhaps it may take some time.

Shri B. B. Bhagat: May I know whe­
ther the Central Advisory Board of 
Industry will go into the problem of 
the quality and efficiency of produc­
tion?

Shri T. T. Krishnamaehari: The
powers of the Central Advisory Board 
as an advisory body happen to be 
fairly wide. They can offer advice on 
a number of things. The first meet­
ing was held in the month of May. 
What interest they will take in the 
business and what they would do de­
pends on the initiative of individual 
members. We can wait and see what 
amount of influence they will exert 
and how their advice will be acted 
upon as time goes on.

Shri A. C. Gnha: May I know the 
names of the members of the Central 
Advisory Council of Industry set up 
under the Industries (Development 
and Regulation) Act, and the interests 
which they represent? .

Shri T. T. Krishnamaehari: It is a
very long list. May I read it out, or 
shaU I refer the hon. Member to the 
Gazette Extraordinary?

Mr. Speaker: It is better to place 
the list on the Table.

Shri T. T. Krishnamaehari: I shall 
arrange for a list to be placed on the 
Table. [See Appendix V, annexure No. 
10.1

Shri A. C. Gnha: Showing which
interests the members are repre­
senting?

Shri T. T. Krishnamaehari: I think 
it is mentioned there.

Shri Sivamnrthi Swami: May I
know whether the Board is fimctioning 
in the interests of small scale and 
cottage industries as well as in the 
interests of big industries?

Shri T. T. Krishnamaehari: So far
as Development Coimcils are concern­
ed, no Development Council is propos­
ed to be set up for small scale in­
dustries. But in regard to whether 
they will offer advice, it depends upon 
the circumstances. Undoubtedly small 
scale and cott̂ ige industdss wnll come 
up for review.

Shri B. B. Bhagat: May I know
whether Government contemnlate set­
ting up Development Councils for
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more industries apart from those for 
which such Councils have been al­
ready set up?

Shri T. T. Krishnamachari; Govern­
ment are contemplating the setting up 
of Development Councils for only 
these seven industries. The setting 
up of further Coimcils will have to be 
decided after aU these seven have been 
established. That is the present situa­
tion.

Shri T. S. A. Chettiar: May I know 
whether interests representing only 
large scale industries are represented, 
or whiether interests representing small 
scale and cottage industries in these 
categoreis are also represented on the 
Board?

Shri T. T. Krishnamacharl: I would 
invite the hon. Member’s attention to 
the list that has been placed on the 
Table of the House. [See Appendix 
V, annexure No. 10.1

Movement of Cotton

*891. Shri B. R. Bhagat: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of India 
have relaxed restrictions on the move­
ment of cotton in the country and if so, 
in what manner; and

(b) what steps have been taken by 
Government for liberalisation of control 
over movement of cotton and cotton 
textiles?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) and (b). A statement is laid on 
the Table of the House. [See Appendix 
V, annexure No. ll.J

Shri B. B. Bhagat: May I know how 
far the lifting of controls on the move­
ment of cotton textiles has improved 
the position as regards stock of cloth 
in the factories?

Shri T. T. Krij ari: 1 am
assured that the position has material­
ly improved.

Shri B. B. Bhagat: May I know whe­
ther as a result of the lifting of con­
trols on textiles the position as regards 
the lifting of quotas by the State 
nominees has improved?

Shri T. T. Krishnamachari: Actually, 
with the relaxation of controls the 
area of operation of the State n ^  
minees has been considerably restrict­
ed because their quota has been con­
fined to 20 per cent. I have really no 
information as to what the State no­
minees have done in the month ol 
May. But whether they lift the quotas

or not seems to be a matter of com­
paratively less importance in the pre­
sent set-up.

Shri B. B. Bhagat: Am I to under­
stand that in the new position as re­
gards the movement of cotton there 
need be no reference to the Textile 
Commissioner for licences and permits?

Shri T. T. Krishnamachari: As the
hon. Member wiU see from the in­
formation furnished in the statement, 
the movement has been fairly free; 
particularly with regard to C and D 
Class licences, no scrutiny is neces­
sary, and there is no question of any 
qualification. So, the control of the 
Textile Commissioner in respect of 
the issue of these licences is practical­
ly nothing.
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Shri T. T. Krishnamachari: If I
understand the hon. Member aright, 
there is stiU a diflftculty in regard to 
complete relaxation of controls in 
Uttar Pradesh. The Grovemment are 
undoubtedly co-operating with us, but 
transitional difficulties are there, and 
we do hope that in the course of a 
week or two all the difficulties will be 
removed.

Pandit M. B. Bhargava: May I know 
what has been the effect of the re­
laxation of controls on ^he production 
in the coimtry? ‘

Shri T. T. Krishnamachari: Whe­
ther it is a matter of cause and effect 
I do not know, but we have reached 
almost p6ak production during the 
month of May. '

Shri K. G. Deshmokh: May I know
whether there is any improvement in 
the lifting of the quotas of cotton by 
millowners after the recent action of 
the Government in regard to Class C 
and Class D licences?

Shri T. T. Krishnamachari: If the
hon. member has in view the position 
of cotton in Madhya Pradesh, I am 
told that the position is definitely 
better. Prices are hardening. If that is 
an indication that there is a demand 
for cotton, my hon. friend must con­
clude that millowners are lifting cot­
ton.




